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CENTRAL ADMINISTRATIVE TRIBUNAL

Qriginal Application No . 317 OF 1986.

This the day of léJ at Nov culeg. 1994,

Sudesh singh S/o Sri Ram Gopal
R/0 & G/o Shri Rajinder Singh,

79/21, Moti Katra, Agra, .
: . 3 g ®e®ee e Applica‘tn

By Advocate Sri'M,A. Siddiqui,
Versus
ls Union of India through Finance Secretary
(Dealing with Income Tax), Ministry of
Finance, Government of India,

Certrdl Secretariat, NEW DELHI,

- 2. Income Tax Officer (H.Q.)/admn.,

- In the office of the Commissioner of Income Tax,
Agra, | |
... «sesss Respondents,
By Advecase Sri Amit Sthalekar,
CORAM: Hon'ble Mr, T.L. Verma, J.M,

Hon'ble Mr. Ke Muthukumar, AsMo
OQRDER

(By Hon'ble Mr. T.L. Verma, J.M.)
1. This application has been filed under section
19 of the Administrative Tribunal Act - for
quashing the order dt, 23,3,1986 ,whereby the service
of the applicant has been terminated and for issuing
a direction to the respondents to treat the applicant

@s in service and giving the consequential benefits,

2, The applicant was appointed as Lower Division
Clerk in the office of fhe Assistant Commissioner
of Income Tﬁx Range I, Agra on being sponsored by
the Employment Exchange against the clear and subs-
tantive vacancy in the scale of pay of h;2@0-40q/-
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Vide an ordey dt. 4,2, 1984 (annexure-l)¢

The appoi nt-
ment_Was Purely ¢

SAP0rary and on ad-~

hoc basis 3y SR
Period of thpees

months or tj]y the time Tegular 3ppoint

he Staff selection

Toilnated gt any time Withouyt

The Sérvice

ed on the post of Lower Dvision Clery '
Inspecting

of-theﬁaﬁsistant Commai

to
AsSistant Cmﬂmissioner has no authority

in law /Dassed
the impugned Order, th:refore,
SNt ds stated,

The t urther

More
ars continuously to the satisfactlon Of hig

2UPEriorns hys dCquired Post

unl ess oth

elW]l Se

Pending arPointment of

/iominee g of tf. Staff Selection
Commission,

Hence, the 9PPlicant has pe Cause of

dction for the Same,
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and was not to pe Teckoned for s

enlority
and proaotion to the

bigher grade snd

shall last sg long
the post is npot tilled by

the nominee of thne Staff
nNoted that

~be./ the Government of

India hasg taken a decision t. cons

Selection Cbmmission. It nay

22rvices Commi ssion

Office cxXcept those posts

L0 be maae by the Hailwa}

Cﬂnmission)in the offica of the_Cbmptroller

tor which recruitment ig

Jervice

Auditor General and Accountant Gen

eral ete, The
Sald resolutation

¢ slnistries 7

Uepart-

Of India and their attached
and subordingte Offices as Mmay be specifieag
by the @vernment from ti

me to time,n

D,

The I'esolution furthgr clarifi

edh that the term
| 'quordinat& Servicesg!

Will inclyde all Qass IIT
POSts sanctioned ip the miniatries,/ e psrtments,

t heir attached and subordinate of

Service Cqmnissionsjthe C.A.G. and the offices

0f the Accountant ihereafter, the Govit,

Genergl . of

India 1ssued O.M, dated sl

the SsC which wag Setl up with

by the Covt, of Ind

1 in the Lepartment of Fersonnel
and administ:ative Heforms Vide thejpr aforesaid

resolution tg make Tecruitment to Group-C non=technicgal
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Posts, Para 5, Which has Stne bearing on the Point

in i1ssue, reads gs foLIUWS;

’

" There are, however, cexrtain Categories of
Posts inp Varioys Olflcersiwhicrh are very Snall
in nunber sng for which Varying qualificatigns

ave been Prescrihed COnsidering the diffe;ent
nature of jobs to be Performed in such offices,
The Commi ssion Make Tecrui tment interviews,
It has beun;faundihy the Cbmmisgion ITom

2 large nupherp Of candidata.
appliCations, preliminar} sele
Candidat: fgp b?ing Called
-QEleption "tgrum, Seélection and A0Mlnation of
Candidgteg, Tt therefore, tollows that ¢p,
Departmenté/Offices Should s far as feasible,
anticipate Vacancies ang Teport then ta the
Commission ip the Prescribed ¢ '

*v o000 As feCruitment to Grogip !¢t NON=techni ca}
i mad Y through the Commission

dCancies
Lbu}fl‘]i SSi One.
ere the COonnissiop
lces to make TeCE =

O, It is thus clear from
ted above syt
noﬁ—technical
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For the Pplicant has

Stategd
ant yag ApPointey after the Procesgg
Bmplnyment Exchange SNd L 88€. Ky hag

Ftep
does not Confer any right !
U4dPlSEd on the Saigd 505t. Such =]
regulwisatlmn is POssiple on

CONnduc tg gy by the-SSC.

» Nis
Lnateg by Hnnexure H=2
e o It yas Next arguey that the LMpugng 4
Order, which
»
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¢ 4dPplicant
of stun~gap—arrangemmnt. The

Mere fact that the
ad=hopg Appointment je continye

S years has not confe

e That being,su, we Find mo

MErit in thig appli-
cation 8Nc the game be 880

i
is he reby dismissgg,
Theres i

11 be no Order gas to
Member (4) | Fember (3)

Allaha;bad dated ; e 17y
am/ |




